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I. THE SUGAR CESS BILL, 1982 

U. THE     SUGAR     DEVELOPMENT 
FUND BILL, 1982 

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI R. V. 
SWAMI-NATHAN):   Sir, I beg to move: 

"That the Bill to provide for the 
imposition of a cess on sugar for the 
development of sugar industry and for 
matters connected therewith, as passed by 
the Lok Sabha, be taken into 
consideration." 

Sir, I also beg to move: 

"That- the Bill to provide for the 
financing of activities for development of 
sugar industry a*id for matters connected 
therewith or incidental thereto, as passed 
by the Lok Sabha, be taken into consi-
deration." 
Sir, both these Bills are interconnected. 

The necessity for these Bills has arisen now 
because the sugar factories in Bidia have out-
lived, particularly those in Bihar and UP, and 
they require modernisation.    But these 
factories lack   the 
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necessary finance and they have no funds of 
their own and they want funds. They look to 
the Central Government for this purpose. 
And, Sir, the Government has now come 
forward to create a fund which would help the 
industry in its task of development and 
modernisation. This fund will not only help 
the industry, but will also help the sugarcane 
growers and will also help the research 
activities. Besides this, if these mills are 
modernised, sugar growers will be benefited 
because this will create more work and also 
they can crush more sugar and they will give 
more price also to the sugarcane growers. So, 
in the interests of sugar growers also this Bill 
has become necessary. So I move that these 
two Bills may be passed as they have been 
passed by the Lok Sabha. 

The questions were proposed. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): There is one 
amendment by Shri Shiva Chandra Jha to the 
Sugar Development Fund Bill, 1982. 

SHRI SHIVA CHANDRA JHA (Bihar): I 
am moving it. I beg to move: 

"That the Bill to provide for the 
financing of activities for development of 
sugar industry and for matters connected 
therewith or incidental thereto, be referred 
to a Select Committee of the Rajya Sabha 
consisting of the following members, 
namely: — 

1. Shri R. R.  Morarka 
2. Shri       Shridhar       Wasudeo 

Dhabe 
3. Shri Harekrushna Mallick 
4. Shri Biswa Goswami 
5. Shri Rameshwar Singh 
6. Shri Hari Shankar Bhabhra 
7. Shri G.  C.  Bhattacharya 
8. Prof.   Sourendra   Bhattachar-jee 

9. Shri  V.  Gopalsamy 
10. Shri Pattiam Rajan 
11. Shri  Shiva   Chandra Jha 

with instructions  to  report  by the first 
week of next session." 

The question was proposed. 
SHRI R. V. SWAMINATHAN: I oppose 

this motion because these Bills are very 
simple in nature. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Yes, Mr. Kul-karni. 

SHRI ARVIND GANESH KUL-KARNI 
(Maharashtra): Sir, the Government has come 
at a proper time with these Bills. The 
intentions as explained in the Bills as well as 
by the Minister are laudable, and I support the 
Bills. The Bill should be supported because it 
is in the larger interests not only of the 
sugarcane mills or processing factories but in 
the interests of the sugarcane growers and the 
larger interests of the country which is poised 
for a break-through in sugar production and 
earning foreign exchange. 

Sir, my association with the sugar industry 
through cooperatives has been for the last 25 
years, and I came out to support this Bill 
because it was a dire necessity. Very recently 
it has been found in our cooperative federa-
tion where we have got membership all over 
the country that the sugarcane processing 
industries at some places are becoming sick. 
As the Minister has rightly pointed out, it Is 
not the processing part only but the growth of 
the sugarcane industry is also a very 
important part. If you want to have maximum 
production of sugar, the recovery periods and 
terrains required for the growing of sugarcane 
which are suitable for longer duration where 
recovery will be maximum available have 
also to be discovered and research has to bee 
made on that and for that purpose we have got 
various institutions already in this country like 
Coimba- 
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tore and various other places. But, , Sir, at the 
outset, on sugarcane development, may I draw 
the attention of the Minister of Agriculture, who 
is himself an agriculturist, to the fact that it will 
be better now as a long-term strategy for this 
country if we take into consideration the 
geographical conditions in this country as well as 
the better land use for various crops in this 
country. We find, Sir, this country just like a 
Continent. If you go from Haryana to Coimbatore 
you will find that sugarcane has got various 
recoveries—on this side as low as 7 per cent or 8 
per cent. Eastern U.P., I think, has got very low 
recovery, Bihar low recovery, but as we go to the 
western side the recoveries improve, right from 
Gujarat and Madhya Pradesh also. There is 
Madhya Pradesh. Then there is Gujarat. Then 
there is Western Maharashtra and we have 
Karnataka. Maharashtra is the base. In Rajas-
than, there is not much. For this purpose, the 
Government will be well-advised to take into 
account the better land-use and the geographical 
conditions. Supposing we are growing the best 
type of wheat and some other crop or rice of the 
new hybrid variety, then that should be tried in 
Punjab and Haryana. The same thing should be 
done in other places like Maharashtra where the 
land under irrigation is very small and it does not 
give much yield. This aspect should be taken into 
consideration while planning the long-term 
strategy for sugarcane development. 

About modernisation, the Government has 
stated that a cess up to a maximum of Rs. 12 
per quintal will be collected. I do not think 
there will be any difficulty in collecting the 
cess. In this connection, the minimum size of 
the sugarcane factory has been mentioned in 
the Bill as 1250 tonnes. 
I think it has also become a little irrelevant 
proposition now-a-days. Now-a-days, unless a 
factory has a capacity of 2000 ' tonnes, it is 
not economical. The investment on a factory 
of 1250 tonnes is about 8 to 

10 crores. There is also squeeze on credit and 
also there is high rate of interest. When we 
started the factory in Sangli, in my own home 
District, we invested one crore of rupees at 
that time and the money v/as made available 
by the Industrial Finance Corporation roughly 
at 9 to 10 per cent. Now, if you want to run a 
factory of 1250 tonnes, nothing less than 7 
crores and most probably 8 to 10 crores will be 
needed. The rate of interest is nothing below 
14 per cent. Thereby, it becomes very 
uneconomical. Because of the Sampat Com-
mittee report and a further extension of that 
report, the proportion between levy sugar and 
free sale sugar is so adjusted that the new 
sugar factories should not be economically 
non-viable. What T am suggesting is that the 
target should be 2000 tonnes. Perhaps for 
another 10 to 25 years, that will be the 
minimum crushing capacity required for a 
viable . sugar factory. 

When you are collecting these funds, you 
have not indicated how those funds will be 
collected and what is the agency that you are 
going to utilise. If the Government is prepared 
to accept my advice, I would say this. We 
have worked in the cooperative spinning mill 
field. We have got about 110 spinning mills 
registered. Out of them, 70 are working. But 
the Government, i.e. the State Government 
and the Central Government—Mr. Rao 
Birendra Singh is himself the boss of the 
whole cooperative organisations—have not 
done anything. We have collected funds 
through the sympathies of Rao Birendra Singh 
from the N.C.D.C. and we have built up this 
Federation. We have taken the entire 
responsibility for project planning. The 
Government has allowed us this facility, 
thereby establishing cooperation with the non-
officials, officials, project planning, funding, 
etc. This is done through these cooperative 
federation of spinning mills. I am requesting 
the hon. Minister—if this fund has to be 
spent—to find out whether it will 

( 
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be proper not to entrust it to the bureaucracy. It 
should be the local leadership which should be 
involved along with the experts. There is a . 
National Federation of Cooperative Sugar 
Mills. That should be entrusted, as in the case 
of spinning mills, and as in the case of private 
sugar mills, with this task. 

I am nobody to suggest to them. But the 
indication should be given by the Minister how 
and which is the agency that is going to 
implement the modernisation programme 
because what I am finding is that at present 
preparing proper projects, procuring machinery, 
balancing the equipment required for 
modernisation and all these require expertise, 
and the ex'per- * tise has to be built up, and it 
has to be nursed. Only appointing some experts 
here and* there does not solve the problem. It 
has to be nursed. It is a process which takes five 
or ten years. It took us 15 years in the Spinning 
Mills Federation to build up the necessary cadre 
of experts who are helping to organise spinning 
mills. And, I think, the hon. Minister will take 
note of my suggestion about the involvement of 
non-officials in this modernisation programme 
or whatever wing that is going to be formed in 
his Ministry. And in that, the assistance of the 
non-officials should also be taken. I think, the 
hon. Minister is already aware that the All Co-
operative Spinning Mills Federation has started 
a sugar machinery manufacturing plant in Pune 
and, perhaps, that will be a nucleus whereby 
you can start all these projects. 

Then, Sir, while I am discussing these cess 
and fund Bills, at the outset I said that this 
scheme is of utmost importance to me as a co-
operator and one who is concerned with sugar 
factories. But at the same time, henceforth, 
more thought should be given—they are 
already giving more thought, no doubt—
through the Planning Commission, through 
the Sygar Development Council ir whatever it 
is   about  the  projects  to  be  cleared 

and how they should be cleared. I am 
particularly  referring to the difficulties created 
in certain States due to wrong zoning systems 
adopted in the past.   I am aware and the hon. 
Minister for Agriculture and Co-operation also  
mentioned  to me    many times, about   the  
zoning   problems   and   unless they  are     
cleared at the    State level, they will create 
more problems. And  many  sugar  factories  
have  become  sick  because  many  sugar  fac-
tories which have got a larger capacity attract 
sugarcane from a weaker sugar factory by 
paying more money, and thereby the balance is 
disturbed. And because of this, I am aware that 
the  Central  Government  is  insisting upch the 
States to demarcate    zones clearly.    And I do 
not want to criticise my  State  Government,  
but   the political interference by people like me 
is the bane in this connection because 
everybody wants  a  sugar factory in his  own    
district  and  he    does   not bother that already 
there is another sugar factory in the nearby 
district. And if we pull together and if it is 
going to be a co-operative sugar factory, it is 
not that 'X' should be the Chairman or 'Y' 
should be the Chairman,   but  to     have  the     
sugarcane growers    crush    their    sugarcane.    
I think, the zoning and the over-lapping of  
zones  is   creating  more  problems throwing  
more  sugar    factories  into the  sick  list.    
Nowadays,  it  is  very much  evident,  
particularly  in Maharashtra.   I have got no 
experience of other States like U.P. and Bihar.    
In U.P. and Bihar, the experience is perhaps 
different.    But, Sir, when I am speaking on 
this overlapping of zones, whatever 
information I have got is— and I  hope Mr.  
Pandey will correct me if T am wrong because 
he has seen our  co-operative   sugar   factory   
and he knows *how we have managed it— that 
in Uttar Pradesh, the co-operative sugar  
factories  are  nowadays   established and there 
they have got what you call the sugarcane 
growers' unions. And they    supply sugarcane. 
But    if you  involve  the     sugarcane   grower 
directly with the sugar processing and if they 
both    are  linked,    then the sugarcane process 
and the sugarcane 
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benefit more, their mutual interests will be 
served by the co-operative sugar factory. In 
this connection, Sir,. I want to refer you to the 
position obtaining in the case of overlapping 
of zones. As already mentioned, I am aware, 
Sir, that in Maharashtra, and I have seen it for 
myself, three or four co-operative sugclr 
factories have become sick because proper 
projects were not drawn. The political 
interference was so much that to satisfy one 
Minister or the other, or the Chief Minister or 
somebody else the factories were given the 
licence, anybody, 'X', 'V or 'Z'. I do not want 
to name them and the factories ultimately 
became sick because of the rivalry between 
the political groups or the lack of adequate 
sugarcane for the factories. 

Sir, the establishment of sugarcane factories 
should also be on a continuing basis. I am told 
that the new licensing has been stopped 
because this Government is thinking how 
much more sugar should be produced in the 
Sixth Plan and how many' more factories 
should be allowed in the Sixth Plan or the 
Seventh Plan. I have all along been trying to 
impress on the Minister, many times privately, 
that this is a continuous process and it takes a 
long gestation period because the sugarcane 
growers nowadays find it very difficult to 
raise the share capital. Since the capital 
investment has gone up between Rs. 7 to Rs. 
10 crores, so much capital cannot be arranged 
very easily and that is why if the licensing 
goes' on, in a scheduled form, then even over a 
period one can plan how many sugar factories 
each State wants to establish, how much 
money they can contribute and how much 
machinery is available. (Time bell rings). Sir, I 
will take only two or three minutes more. It is 
no use making the machinery cost escalate 
because there will be otherwise a scramble for 
the purchase of machinery. 

Then, the last point which I want to make, 
with which the Minister may agree     or 
maybe    reluctant  to 

agree, is that the management inputs are 
lacking too much in the sugar factories. I can 
say that for the cooperative sugar factories. T 
do not speak for the private sector sugar 
factories because I am not aware of their 
position. In the private sector sugar factories 
there is another malaise. In the case of co-
operative sugar factories, Mr. Minister I want 
fo bring to your notice, each State has formed, 
what you call a ministerial committee, the 
managing directors pool. The tendency of we 
people, I blame myself, I am not blaming the 
Government, is that we want the weakest 
managing director to be appointed, a retired 
collector, a retired deputy collector, a retired 
joint registrar, so that, in a way, he should be 
under the thumb of the political bosses, who 
control that sugar factory and ultimately the 
sufferer is the cane-grower and the sugar 
factory itself. For this purpose the 
Maharashtra Government has prepared, what 
you call, a managing directors pool or 
something like that. They interview the 
people, I know because I was a member of 
that committee. The Cooperation Ministry at 
the Centre has really appointed a committee 
whereby the managerial level recruitment is 
made at the Central level for national level 
organisation. There should be some such 
requirement whereby the Central Government 
can put a hand in the selection of managing 
directors along with the financing institutions 
like the IFC, IDBI ana the State Government 
and non-officials concerned with the sugar 
factory. ' Unless that type of expertise is 
provided for managing the sugar factories, this 
type of sickness will grow. 

The last point that T am suggesting for the 
consideration of the hon. Minister is that there 
is another avenue open for the Government to 
tap the funds from those sugar factories which 
have been licensed to manufacture alcohol. 
There is, now, Sir, rampant corruption in the 
alcohol trade and many States are not accept-
ing  the     guidelines  issued     by   the 
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Central Government. I make myself bold to 
say that particularly Maharashtra is notorious 
in the last 2 years in not accepting any 
guidelines whatsoever from your Ministry as 
well as the Ministry of Petroleum and they are 
distributing alcohol quotas to the liquor 
manufacturers. Mr. Minister, for your 
information, one lakh litre of alcohol means 
Rs. 50 lakh are collected from the sugar 
factory. And in Maharashtra, factories get 
quotas of 5 lakh to 20 lakh litres per year. So, 
you can imagine. A co-operative sugar factory 
having a jiuota of 20 lakh litres—a biggest co-
operative sugar factory in Maharashtra—can 
collect Rs. 2 to 3 crores in black money. 
Please bring it to the notice of your colleague 
in the Finance Ministry. This is what is 
happening. I brought this to your notice last 
time; again I am bringing it to your notice 
now. 

I am very sorry to say, perhaps my 
friends will misunderstand me if I 
again mention it, that 3-4 days back 
in Maharashtra papers, the news 
appeared that one Mr. Mallaiah of 
United Breweries, which produces 
McDowell whisky, got 20 lakh or 40 
lakh litres of alcohol from Maha 
rashtra Government, thereby flouting 
all the guidelines. And it was 
rumoured that Mr. Antulay who bene 
fited straightaway collected Rs. 1.5 
crores. (Time bell rings). Your bell 
has    just    now      struck Antulay. 
^tff?) &FFI $ if I S°. l was men-tioning, Mr. 
Antulay was given 4 days back Rs 1.5 crores 
as per rumours by Mr Mallaiah and the Chief 
Minister acquiesced in and allowed the quota 
to be released. You check it up and if I am 
wrong in interpreting the press news of quota 
release, I shall apologise to the House. The 
money part is rumour. Twenty lakh litres of 
alcohol were given to Mr. Mallaiah of United 
Breweries which produces McDowell and as 
per rumour Mr. Antulay got Rs. 1.5 crores 
and then how will Mr. Antulay behave with 
so much money power?    What 

is the future of your party when so much 
money is given into the hands of the people 
who are not concerned. This is just for your 
information to take action... (Interruptions). I 
do not want your opinion; but the Finance 
Minister has to be alerted that this is 
happening. Instead of having a cess, if you 
want to tax and collect money for 
modernisation, tax the distilleries who get 
quotas for lakhs of litres of alcohol and get 
Rs. 7.5 lakhs because that is their unearned 
income. 

 Anyway, I support the Bill. Whatever 
suggestions Mr. Minister, I have made 
particularly, they have come out of my 
experience and I wish that this industry should 
grow and if there is better land use for better 
yield, we will produce the best of sugarcane 
and the tropical areas will be another Cuba 
and another Jamaica, whereby we will be the 
biggest exporter in the world. I had mentioned 
all these points in the Janata regime also; I do 
not criticise; they are my colleagues also. But 
anyway I desire that we should produce more 
sugar, give more incentives and do it now 
scientifically and all these emotions should 
not come in. And also please see that we 
politicians are controlled. 

SHRI R. V. SWAMINATHAN: How does 
Mr. Antulay come in? He is not in power. 

SHRI ARVIND GANESH KUL-KARNI: 
After Mr. Antulay, Mr. Bhonsale has come. 

SHRI R. V. SWAMTNATHAN: "But Mr. 
Antulay is not in the picture now. 

SHRI ARVIND GANESH KUL-KARNI: 
Don't provoke me; I will explode another 
myth: Mr. Antulay is Mr. Bhonsale's king-
maker. 
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SHRI R. R. MORARKA (Rajas-than): Mr. 

Vice-Chairman, Sir, there are two Bills and I 
welcome both of them. There are two Bills 
only for technical reasons, taut really the 
object is one, namely, to collect a cess, credit 
it to a fund and utilise the money" out of that 
fund for two objectives:. (1) for modernising 
and rehabilitating sick sugar mills; and (2) to 
develop sugarcane. Sir, I think both these 
objectives are very laudable and the Bills have 
come not a day too soon;. My only objection 
is that the amount which will come to this 
fund would not be adequate for solving the 
difficulties or achieving the two objectives. 
Even supposing that the total production of 
sugar in the country is 70 lakh tonnes, the 
amount that the hon. Minister would collect by 
way of cess would be Rs. 35 crores only-Now, 
as my friend, Mr. Kulkarni has said—and Mr. 
Pandey also supported it—the prices of capital 
goods, of plant and machinery have gone, up 
so mucb 
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that this amount of Rs. 35 crores ■would not 
be adequate even to rehabilitate, say, on sugar 
mills, leave alone the amount that is required 
for the development of sugarcane. The Bill 
says in clause 3: 

"An amount equivalent to the proceeds 
of the duty of excise levied and collected 
under the Sugar Cess Act, 1982, reduced by 
the cost of ^collection as determined by the 
Central Government, together with any 
moneys received by the Central 
Government for the purposes of this Act, 
shall, after due appropriation made by 
Parliament by Jaw, be credited to the 
Fund." 

23ow, I would like to know from the lion. 
Minister what the other sources 3re from 
which he expects to get iunds. What are the 
other avenues "irom which he thinks funds 
would come to the Central Government? I 
know he has taken power to levy a duty of up 
to ten rupees. To that extent there is some 
flexibility in collecting revenue. In the 
beginning lie wants to start with five rupees. I 
think the hon. Food and Agriculture Minister 
must have before him a definite plan as to how 
many sugar mills lie is going to rehabilitate 
every year and for that purpose, how much 
money would be required and how much 
money he is going to collect in this fund. In 
this connection my suggestion to the hon. 
Minister is that instead of giving small 
amounts to so many mills, he must select a 
few mills, maybe in the co-operative sector, 
maybe in the Government sector, maybe in the 
joint, sector, maybe in the private sector, 
wherever he likes, and rehabilitate them 
completely, rather than spread the financial aid 
too thinly over a number of factories. 
Otherwise the sickness cannot be removed. I 
will give you an •example. In the case of 
National Textile Corporation they took over 
many aick mills and after taking over those 
sick mills they tried to rehabilitate them. But 
instead of taking mill by mill they spent little, 
little, amounts in so many mills.   The result 
was that 

none of the units was cured of its sickness and 
the interest liability mounted and the financial 
sickness increased and the Corporation 
became more and more a losing concern. 
Therefore, I hope the Food Minister will take 
this suggestion into consideration and try to 
augment the fund in the first place to such an 
extent that it would meet the requirements, 
and secondly, whatever funds he wants to 
disburse, he must disburse them in such a way 
that the real sickness of the unit is removed. 

As I said, this Ministry is unique in another 
way, namely, that it is owned by private 
sector, by joint sector, by cooperative sector 
and by povernmerit. And you would find that 
in all these sectors the industry suffers from 
sickness. It is only, a question of degree and 
the degree also varies not according to the 
sector but according to the individual unit. I, 
therefore, feel and suggest that instead of 
saying that sugar mills or textile mills have 
become sick only because of mismanagement, 
they must go to the root cause, find out what 
the causes of sickness are, and try to cure 
them. This is a peculiar industry in the sense 
that the industry faces a crisis when they 
produce more. If they produce less, they 
prosper. If they produce more, then they face 
a crisis. This is a peculiar type of sugar 
economy. I am sure the Food Minister is 
aware of it and he will take steps to see that 
this type of sickness does not eater when the 
sugar industry produces more. This year the 
production is expected to be about 70 lakh 
tonnes which would be an all-time high, and 
that is good. Then there is a carry-forward of 
10 to 12 lakh tonnes from the last year which 
would make the total about 80 to 82 lakh 
tonnes. Our consumption is 55 lakh tonnes. 
That would leave a surplus of 25 to 27 lakh 
tonnes. Now, if this surplus is not taken care 
of, then the industry is bound to face a crisis 
in the next year and if the industry is in crisis, 
again the sugarcane growers suffer more, 
because the mills would not be able to buy 
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sugarcane, would not be able to run the 
factories, and the result would be /that the 
agriculturists would again start diverting the 
land to other crops. I think the time has come 
when the honourable Minister should have a 
long-term policy for the sugar industry at least 
for five years during which period they must 
say what price they would have for sugarcane, 
"what price they would have for levy sugar, 
what price they would have for free sugar, etc. 
They must indicate these things so that 
everybody can plan things. 

Some time ago, as you know, the 
Government had started a Civil Aviation 
Development Fund, and the idea of the Fund 
was to finance the losses incurred by the 
airlines on those services which were 
unremunerative. There also "the amount was 
to be appropriated by Parliament to that Fund. 
But what happened then? The amount was to 
come out of excise duties paid by the airlines 
to the Government. The excise duties were 
paid but Parliament or Government did not 
appropriate any amount for this Fund and the 
Fund, therefore, became empty and the losses 
incurred by those companies remained un-
subsidised. I hope the Food Minister would 
take care to see that this Fund which he is just 
now starting, does not meet the same fate. 

Mr. Pandey has talked about credit squeeze. I 
know the honourable Minister has taken a 
sympathetic view and they have recommended 
also that money should be made available to the 
sugar- industry. But the surprising thing is that 
the banks have no money and in spite of the 
recom-imendation of the Government, in spite 
of the recommendation of the_ Reserve Bank, 
the banks are not in a position to disburse the 
amount. So, the problem still continues. There 
are very few banks like the State Bank of India 
or one or two other banks who can give the 
money. But other banks, the nationalised and 
commercial banks, do not have money. 
Therefore,  the situation    has    arisen 

where the mills are not able to meet their 
statutory liability about cane payment, etc. 

Now, a word about buffer stock. I am told 
that the Government have decided to build a 
buffer stock of 10 lakh tonnes out of which 
five lakhs more will be built now and another 
five lakhs will be added to this later on. It is 
very necessary to have a buffer stock both 
from the point of view of the consumers as 
well as from the point of view of the 
producers because unless there is a buffer 
stock, with a glut in the market, the market is 
bound to go down and the industry will then 
face a crisis. Whatever may be the decision of 
the Government ab»ut the buffer stock, they 
must announce it and give the details as to 
how they are going to build the buffer stock, 
where they are going to store it and how the 
payment is going to be made. 

In sugarcane we have first what is called the 
statutory price fixed by the Central 
Government. Then we have the advice price 
which is generally fixed by the State 
Governments. Then we have the actual price 
which is the result of bargaining between the 
cane suppliers and the mill owners. I think the 
Minister will be doing a great service to the 
sugar industry if he can find ways and means 
of introducing some stability, some definite-
ness about the price policy and about the last 
date of starting the sugar factory. Because of 
this bargaining sometimes the starting of the 
factory is delayed by months with the result 
the cane crushing starts late and the peak 
period of sugar recovery is lost and later on in 
the months of May and June when the 
recovery falls very much the crushing 
contiay.es. This is a national loss. I am sure 
the Minister can avert this by taking suitable 
action in this connection.   , 

I wanted to speak on one or two other 
points. But since my time is up, I would like 
to conclude by saying that so far as the cane 
develop- 
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[Shri R. R. Morarka] ment is concerned, the 
progress has been almost nil right from the 
beginning. The recovery percentage in 
sugarcane in India has not improved at all. It 
was high in Maharashtra and it continues to be 
high in Maharashtra. In Karnataka and in 
Tamil Nadu it used to' be lower than in 
Maharashtra and it continues to be so. In U.P. 
and Bihar it was very low and it continues to 
be so there. You must devote special attention 
and provide enough funds for improving 
quality of cane so that the recovery may be 
improved and if it is improved, then the sugar 
economy will automatically improve. I hope 
the Food Minister will give due credence to 
these suggestions of mine. 

Two amendments to this Development 
Fund Bill are in my name. When we come to 
clause by clause consideration of the Bill, I 
will move them. At the moment I will only 
say for the information of the hon. Minister 
that my first amendment is a formal 
amendment because, according to me, in 
clause 4 they have only included 
rehabilitation and modernisation. They have 
not used the term /expansion. Since one of the 
main objectives is to expand the capacity from 
1000 tonnes to 1,250 tonnes it is imperative 
that they must take power to give money for 
the expansion  of sugar factory. 

Mr. Kulkarni said—and I agree with him—
that now-a-days 1250 capacity is 
uneconomical and the crushing capacity 
should at least be 1,500, if not 2,000 tonnes. 
The hon. Minister must take power to fix the 
crushing capacity of those units where the 
expansion is necessary upto 1500 tonnes. 

My second amendment is to the clause 
relating to the Committee which the hon. 
Minister is going to form. In that Committee, 
apart from Government officials, persons con-
nected with the sugar industry and research      
and      technical      institu- 

tions should also be included. And, Sir, their 
interests also should be represented $6 that 
they can give a better and more practical 
advice to this committee. 

I holpe, Sir, that the honourable Minister of 
Agriculture will take into consideration the 
suggestions for whatever they are worth. Sir, 
he is saying "No". But I hope that better sense 
will prevail on him and in calmer moments he 
will agree with me.    Thank you,  Sir. 

SHRI P. N. SUKUL (Uttar Pradesh) : Sir, I 
riseto support the Sugar Cess Bill and the 
Sugar Development Fund Bill. 

Sir, at the very outset, I wish to 
congratulate our Government, especially our 
Agriculture Minister for all the possible 
efforts that our Government is making to step 
up production of sugar through modernisation 
of the industry and al?0 by helping the farmers 
and solving their problems. 

Sir in 1977-78, 64 lakh tonnes of sugar was 
produced in the country and it was supposed 
to _be a record production at that time, that is, 
during the Janata period. But we find that in 
1978-79, the production came down by 8 per 
cent. 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH); It was not because of the Janata 
Government. It is because of the fact that we 
got the cane planted. 

SHRI P. N. SUKUL: Yes, you paved the 
way and you were, in fact, responsible. When 
the Janata Party came to power, it was 64 lakh 
tonnes. But, when the Janata Government was 
there in power.for one year, the production 
came "down by 8 per cent to 59 lakh tonnes 
and when they were in power for one more 
year in 1979-80. the production came down by 
33 per cent and it was the policy of the Janata 
Government which was rr.ainly responsible 
for creating this crisis. 
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However, when our Government •came to 
power, as against the production of 38.5 lakh 
tonnes in 1979-80, production rose to 51.4 
lakh tonnes :in 1980-81. It means an increase 
of 34 per cent and this year, Sir, the 
production is supposed to touch the figure of 
7(Tlakh tonnes which means that in one year 
the production is going to rise by about 40 per 
cent. And, Sir, it is no mean achievement of 
this Government and for this achievement of 
the Government, I wish to congratulate the 
Government once again. 

Sir, sugar is almost an essential commodity 
of daily human consumption. Even the 
common man in our country uses sugar in tea, 
in coffee, in Sharbat, in jellies and in jams and 
without sugar, today, Sir, we cannot think of 
either entertaining anybody or being 
entertained by others. That is the importance 
of sugar. And the importance of sugar for our 
life makes it equally important for our 
national economy. You see we had to import 
sugar to create an additional buffer stock. 
Almost since our independence, we have'been 
exporting sugar. But a time came whe^ 
because of the wrong policies of the Janata 
Government, we had to import sugar for the 
first time. The sugar lobby is supposed to 
have a very powerful influence on many of 
our political parties and it was under the 
pressure of this sugar lobby that during the 
Janata and the Lok Dal regimes, in a short 
span of sixteen months, from August 1978 to 
December 1979, the price of sugar was 
revised as many as five times. That shows 
what was the influence of the sugar lobby on 
the Lok Dal Government and the Janata 
Government. However, it is regrettable that 
despite this importance of sugar in our per-
sonal life, in our social life, in our economic 
life and in our political life, due regard is not 
being paid, I should say, to our cane growers. 
They are still suffering and, as B said, they 
are suffering because of the mismanagement 
that is there. Now, of course, during our time 
the management has improved and that is why 
we know 

that even- during the festive season the price of 
sugar has remained at Rs. 6/- per kg. 
Otherwise had it been some other period, it 
would have increased no doubt. And our 
Government thinks, as per the Plan, of 
increasing the production of sugar up to 77 
lakh tonnes by 1984-85, out of which 10 lakh 
tonnes of sugar is proposed to be exported as 
well. That is why a cess of Rs. 5/- per quintal 
is now proposed to be levied for raising funds 
to the tune of Rs. 35 crores per year which is to 
be spent on research and the development of 
the industry through modernisation, for 
sanctioning soft loans to our sick mills. The 
number of sick mills is supposed to be 70~ out 
of 325 in the country today. Out of these 70, it 
is said that 35 cooperative mills in Maharashtra 
and 30 mills in Uttar Pradesh are supposed to 
be sick. Now if you really want to help these 
mills, if you really want to modernise these 
mills, you have to help the farmers in getting 
remunerative price3 of their crops, because 
unless they get remunerative prices, our 
production is not going to increase. Howsoever 
modern our mills may be and our factories 
may be, if the cane production is not to that 
extent, we will not be in a position to meet this 
demand. In this connection, I may remined you 
of the Lok Dal Government time when cane 
farmers in Uttar Pradesh and Bihar had to burn 
their standing crops. They thought that by even 
taking the cane to the mills they may not get 
back what they had to spend on the cartage of 
the sugarcane. So, Sir, our policy is no doubt 
good. Our Minister has been consistent in tell-
ing the industrialists that we are not ■ going to 
budge an inch from our stand. And I remember 
our Agriculture Minister, Rao Birendra 
Singhji. telling the industrialists even in Jan-
uary 1981 that 'the Government cannot hand 
over the sugar economy to rich traders, 
unscrupulous middlemen and the mills to 
exploit the situation.' That is a very healthy 
stand and I really congratulate the Government 
for having brought forward these two 
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Bills. I think it was in the last week of 
October last that our Union Cabinet and 
the Economic Affairs Committee took the 
decision of having this additional cess so 
as to spend on the modernisation of the 
industry. In that meeting it was decided 
that the existing ratio between the levy 
sugar and freesale sugar in all the facto-
ries would continue to bo 65:35, whereas 
there was great pressure from the 
industrialists for change. The second 
important decision was that a buffer stock 
of sugar would be created—I think, of 10 
lakh tonnes; perhaps in some newspapers 
it was 5 lakh tonnes, in some it was 10 
lakh tonnes. The third decision was the 
creation of a Development Fund for 
assisting modernisation and... (Time bell 
rings) Sir, how much time? 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Ten minutes. You 
have consumed 9. 

SHRI P. N. SUKUL; Once again, in 
this connection I would request our 
Government to ensure that remunerative 
prices are given to the cane growers 
because the cost of fertilizers, agricultural 
inputs and agricultural implements is 
rising, and unless our cane growers get a 
remunerative price, perhaps they may not 
be impelled to produce more, because we 
know the jaggery manufacturers are 
paying much more price to the cane 
growers as comparect to mills. That is 
why as much as 65 per cent of our entire 
cane grown in the country is sent to the 
jaggery manufacturers or their units and 
only 35 per cent is used for sugar. Sir, 
personally I think that this amount which 
you propose to arise through this meagre 
cess is not going to help you in achieving 
the much-needed modernisation. Even 
the Bhargava Commission said that at 
least a minimum of 187 crores of rupees 
would be needed for modernising this 
industry. You are going to raise only 35 
crores. Even if you increase the cess to 10 
per cent   as 

provided for in the Bill you will be having 
only 70 crores of rupees in a year. That -
Will also be insufficient. So, much more 
has to be done to improve the situation. As 
Pande Ji said and others. also said, the an 
ear payments due to the farmers have to 
be made as early as possible. I remember 
that on 1st June 1980, in. U.P. alone, a"s 
.much as 3 crores of rupees were due as 
arrears to be paid to the sugarcane 
growers. It is a very bad situation. I know 
that some payments must have been made. 
But much remains to T5e done. So, the 
arrears of the cane growers should be 
cleared as early as possible. It should also 
be ensured that the farmers when they 
take their crop to. the factories do not 
have to undergo any avoidable harassment 
and that no injustice is done to them in 
weigh-ment. Generally, the weighing ma-
chines are not of proper order. I remember 
one incident in last November when our 
State Minister in Uttar Pradesh visited a 
few mills. He himself sat on that machine 
to get himseJf weighed. Whereas his 
normal weight was 80 kilos, that machine 
showed his weight as 25 kilos. His weight 
was. reduced from 80 kilos to 25 kilos. 
This is how these farmers are being put to 
loss which is totally unjust and avoidable. 
These things should be attended to.. The 
other needs of the farmers such as 
hospitals and schools should also be taken 
care of. What is most important is that the 
price of sugar, should remain stable. All 
possible efforts should be. made to keep it 
stable so that crores and crores of our 
people who, are living below the poverty 
line and who need sugar as much as we 
need, are not put to any inconvenience or 
difficulty on that count. 

While  supporting   these  two  Bills,. I  
would  request the  Government to have a 
comprehensive policy to coverall these  
things   and to  ensure  that whereas  due 
justice is meted out to the cane growers, 
the consumers are also not  made to pay 
more for this much-needed  essential  
commodity. Thank you. 
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DR. BHAI MAHAVIR (Madhya 
Pradesh): Mr. Vice-Chairman, Sir, the 
objectives of the. two Bills that have been 
Brought before this House are 
unexceptionable. The only thing one can 
say is that such a step should \ have been 
taken long ago to effectively provide the 
wherewithal for proper rehabilitation and 
modernisation of the sugar industry and for 
development of sugarcane as well. The 
shape of the sugar industry at present is not 
healthy as has been pointed out by my 
friend from that side as indicated by the fact 
that about 200 crores of rupees of arrears 
are to be paid to the cane growers and the 
mill-owners are in no position to pay them. 
Not only that. They are also not in a 
position to get bank credit for this purpose. 
Now, if this is the shape of the industry, it 
has not developed overnight. Over the 
years, the sugar industry has been in need 
of help, in need of proper modernisation 
and proper rehabilitation. And the 
Government also had at. different times 
been thinking in this direction. 
Unfortunately, earlier attempts have not 
proved very successful and what we can 
wish now is that this time we will have 
better luck and the promises of the hon. 
Minister and the objectives of these Bills 
will be realised in practice. 

Sir, I may recall that in 1976, the 1DBI 
had initiated a soft loan scheme for the 
purpose of rehabilitation and 
modernisation of plants. It was said that 
that had been done at the instance of the 
then "President of India, Shri Fakhruddin 
Ali Ahmad. But, Sir, the parametres they 
had laid down1 for extending the loan 
which they wanted to give were so 
unrealistic that out of T2S applicants, 
only a dozen qualified for the assistance 
to be given to them. There had been an 
insistance on the promoters' contribution 
which the promoters did not find it 
possible to make because of the poor 
level, the poor market price a I the shares 
of sugar companies at that time. 
Subsequently, the canl! development 
activities which earlier  tvere supposed to 
be covered 

by that soft  loan  scheme were withdrawn 
from  that scheme     probably under the 
impression or on the plea that c&ne 
development was the subject   concerning     
agriculture   and   it should not be    
covered  by the  aid which was  meant for   
industry,   Sirr actually earlier in 1974   the 
purchase--tax   on  cane   had  been 
enhanced UP with the stipulation that the 
increased amount would be funded for   
rehabilitation  and   modernisation   of 
sugar plants.   It is a matter of history now 
that the additional fund raised was not 
utilised for the purpose for which it  was 
raised excepting some small  assistance   
that   was   given  to   some sugar plants 
run by the State Government.      That   
again    was    a, promise  which  the  
Government was unable to fulfil because  
of the reasons which might be known to  
the hon. Minister but which we can onh-try 
to guess. 

Now, Sir, we have for the first time a 
Central agency which is coming up for the 
purpose of providing help to enable sugar 
factories to modernise and rehabilitate 
themselves as well as to provide assistance 
for the development of cane. The question 
here, Sir, is whether we shall try to> learn 
from the earlier experience in. respect of 
what we intend to do. My friend, Mr. 
Morarka, here was saying that if we 
calculate on the basis of what we ourselves 
hope to get, an. amount of Rs. 35 crores 
would be > available to us whereas the 
amount needed would be much larger. The 
Sugar Industry Enquiry Committee which 
went into the subject in 1974 had arrived at 
the figure of Rs.' 76 crores as the amount 
needed for the purpose of modernisation 
and rehabilitation of sugar industry. They 
had gone into it, plant by plant, look--ing 
into the requirements or the condition of 
each factory. If Rs, 76 crores were needed 
at that time, now that the prices of plant, 
and machinery and whatever is needed 
have gone up because of the inflationary 
pressures all through, the estimated 
amount now required is Rs, 185 crores or 
more. If Rs. 185 crores- 
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are required, what are    we going to be 
able to So with only "Rs. 35 crores is a 
question which the Government "will be 
expected to answer. My fear here, Sir, is 
as my friend Mr. Morarka  was  saying,   
we   may  try to do too many things at the 
same time and fail in doing even a few 
things sufficiently •well. 'Or we may 
subject ourselves to pressures because of 
which we will be  made  to  favour some     
units  as against certain others and the 
criteria on the basis of which the selection 
is made may not be as objective.   This, 
Sir, is one thing which I would like the 
hon. Minister to make sure  that the 
criteria  laid down are such that he cannot 
be charged     with having favoured   any    
particular     plants  as against more 
deserving ones.    In this matter, Sir, the 
second point which I •wish t° make is that 
good intentions are not always enough.  
As a matter of fact, the saying goes that 
the way to hell is paved with good 
intentions. "Here,   if  we  do   not  want   
our   good intentions to pave the    way for 
our hell, we have to make sure that the 
good  intentions      are      implemented 
properly and honestly.    How do we 
intend to do that? The modus operandi 
provided in the Bill is the setting up of a 
committee of officials.   Now, the officials    
are    accustomed  to     doing things in a 
particular way.    I would wish that the 
hon. Minister for once -sheds off his 
fascination for bureaucrats and tries to 
institute a committee which is really 
effective, which is really" able to deliver 
the goods and -which does things in an  
expeditious manner.     Unless  these     
things     are done, things will not 
improved.      We have had so many 
committees packed With red  tape "from 
end to end and •unable to yield anything 
substantial. Uet this be not another  
instance of th'e sameTtype.    Sir, I would 
suggest that the committee should have  
representatives of growers, representatives  
of  financial     institutions     and 
representatives of the industry, of the three 
or four types we have, namely, State  
plants,  private  sector     plants, t sector 
plants and    co-operative 

plants. If they are there and if we are able to 
select men who really know their business 
and do not try only to confer patronage or 
political importance on some people, whom 
they wish to favour, the committee should be 
able to do a good job of the work assigned to 
them. The third point which I would suggest 
is that, as has already been pointed out, the 
hon. Minister is the most competent person I 
should say, the Government should make an 
assessment of what the economically feasible 
crushing size of a sugar plant today is. if it is 
a fact that today it does not become" a 
econofRTcally feasible plant, if its capacity 
is less than 1500 tonnes, increasing the 
plant's capacity up to 1500 tonnes should be 
considered as an essential step in its move to-
wards modernisation and rehabilitation. If 
'we give it help merely by way of cosmetic 
touches and do not t restore it to the required 
health which is necessary to make it survive, 
naturally our efforts may go in vain and in 
the process we may have poured down tens 
of crores of rupees down the drain for no 
purpose. There, fore, Sir, this standard of 
1500 tonnes, if I recall correctly was also 
included in the IDBI scheme of soft loans 
policy, should be given effect to. So, why 
should it not be considered suitable for 
"inclusion in this particular scheme as well? 

Then, Sir, there are cane research 
institutes. The research part of the 
provision which we have made; I do not 
know how that research part of the thing 
is to be accomplished. We have a number 
of cane research institutes at Kanpur, 
Coimbatore and Lucknow, etc. and they 
deserve being strengthened. For the 
purpose of strengthening them, scientists 
who really did creditable work need to be 
given recognition. And any type of 
suspected favouritism or undue import-
ance t0 people who line up on the right 
side of influential bosses, would not be 
desirable. I hope particular care will be 
taken that this does not happen. 
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My friend from that side was saying that 
people would be able to judge • our policies 
by the price at which they are able to get 
sugar for their tea, for their family needs. 
By merely saying that we have produced so 
many lakhs of tonnes, 70 lakhs or 80 lakhs 
or 65 lakhs, nothing helps if the people are 
not able to get sugar at a cheaper rate than 
at present happens *° prevail. This is the 
touchstone. Our claiming that we have 
produced so much wheat does not convince 
anybody when people find that their bread 
is becoming costlier. Our claiming that we 
are producing so much sugar, our claiming 
of having a record production, does not 
satisfy or convince the peopie when they 
find that their tea cup .is not properly 
sweetened. Unless we are able to do this, to 
make the product available to the common 
consumer at a reasonable price, within his 
means, unless our policies are directed 
towards this end, any amount of good 
legislation will not serve the purpose. 

With these words, I hope the hon. 
Minister will take in proper light the few 
suggestions that I have ventured to make 
and will try—if necessary, by making 
proper provision in the Bill that is 
proposed also—so that the whole result 
comes in the form in which we want. 
After all, the taste of the pudding is in the 
eating. 

 

 



275        Sugar Development      [ RAJYA  SABHA ] Fund Bill, 1982 276 

 



277        Sugar Development [ 9 MAR. 1982 ] Fund Bill, 1982 278 : 
 

 
THE VICE-CHAIRMAN (SHRI R. 

RAMAKRISHNAN): Mr. Jain, just a 
minute. There was a suggestion from Mr 
Sukul that the hon. Parliamentary Affairs 
Minister may consider declaration of a 
holiday for Holi on Thursday. The 
Parliamentary Affairs Minister has stated 
that this matter has been considered, but 
since Holika is being burnt today and 
since there is also pending Business 
before the House, it will not    be    
possible    to 

declare a holiday. Hence, the House will 
sit on Thursday also. Mr. Jain, you   can  
continue  your  speech  now. 
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THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Mr. Narendra 
Singh. 

SHRI SHRIDHAR WASUDEO 
DHABE (Maharashtra): We can finish 
this on Thursday. 

THE VICE-CHAIRMAN- (SHRI R. 
RAMAKRISHNAN): No, we 'have got to 
finish these Bills today. 
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that we should sit beyond 6 p.m., if 
necessary. You don't want to sit even 
upto 5 p.m. 

SHRI    SADASHIV    BAGAITKAR: 
That is not applicable today. 

THE VICE-CHAIRMAN (SHRI R,
RAMAKRISHNAN): Honourable 
Agriculture Minister, they are drawing 
your attention and asking whether the 
Government can consider postponing this 
Bill. 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KALP NATH 
RAI):  No, no, no. 

(Interruptions) 
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SHRI SANTOSH MITRA (West 
Bengal): Mr Vice-Chairman, Sir, 
there cannot be any dispute regard 
ing the purpose of the Bill which has 
been stated in the Bill itself. I con 
sider the Bill a sugar-coated Bill, but 
the contents are not so sweet. Also 
I     find     no reason   why     two 
Bills have been        brought 
which are inter-related—one 
Bill on how to earn and another Bill on how to 
spend. In one Bill both these could have been 
covered. The purpose is to modernise the 
mills— there is no objection to that—and to 
render financial assistance for rehabilitation of 
the sick units. How have they become sick? 
They are sick because of mismanagement, 
malpractices and also siphoning off of the 
capital to some other lucrative enterprises. If 
that is not stopped, only by rendering 
assistance to these mills, the sickness will not 
be cured. Rather greater advantage will be 
offered to such persons who are taking 
recourse to corrupt practices. It is in 
everybody's knowledge that these sugar mill 
owners are one of the sources of creation of 
black money. And how this black money is 
corrupting the society need not be explained. 
So, the Government is> inclined to help these 
persons who are creating this black money and 
causing harm to the society. And at what cost? 
At the cost of the consumer. 

It has been proposed that up to a maximum 
of Rs. 10 as cess will he imposed per quintal. 
But I ask the hon. Agriculture Minister-. Why 
not this money be raised by imposing a qess 
upon the molasses users who manufacture 
alcohol and sell the same at a fancy price? 
And they are affluent in the society. So it is 
consistent with the class nature or the present 
Government that they will not touch these 
people who are making big profits and who 
are indulging in creation of black money. They 
want to nourish these people at the cost of the 
common people, at the cost of the poor people. 
This could have been done by imposing a tax 
on the molasses    users.    Thus    this    money 
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[Shri Santosh Mitra] could have been 
raised. But the Government will not touch 
them. Alid the Government is comfcig 
forward to subsidise these mill owners. The 
mill owners are not sick. They are affluent. 
But the mills are sick. And the Government 
wants to help these mill owners Why? 
Because they contribute a fabulous sum to the 
election fund of the ruling party. This is the 
reason. 

AN HON.  MEMBER:   They contribute to 
all parties. 

SHRI SANTOSH MITRA:    Not    to all 
parties     We  are not accustomed to it.    We  
depend  upon  the people. It is the monopoly of 
the ruling party. For that reason, the tax burden 
has been  imposed   upon   the    people.    In 
connection    with  the  committee suggested in 
Clause 6 of the Development Fund Bill, it is 
peculiar that a committee of officers would be 
constituted First of all, the officers are subject 
to transfer.    Our  sugar    factories    and sugar 
producing areas are scattered all over the 
country.       'Officers'    means IAS and other 
officers sitting at Delhi. How can such a 
committee sitting at Delhi  improve  the  
conditions  of  the sugar industry?   The 
committee should be constituted with people's 
representatives. First of all, it should be de-
centralised;    it  should be constituted with  
representatives  of  the people of the area, of 
cane-growers^ representatives of the workers, 
of the millowners and  representatives   of  
persons    who possess the expertise, that is, 
research workers. Only then would it be help-
ful.    They have  said  that  the   committee is 
meant for    improving    the sugar industry; 
apparently it may be so, but the underlying fact 
is that it is only with the intention of improving 
the lot of the corrupt sugar mill-owners.      
That  seems  to  the underlying object.    If the 
Government    is seriously interested  in  
improving the condition of the sugar industry, 
that it should be done in national interests, then, 
I would suggest first of all that there must be 
certain steps to ensure 

payment of price to the canegrower, not to 
speak of the remunerative price. One friend 
from that side that Rs & crores of arrears are 
due to the cane-growers .   .   . 

SHRI NARSINGH        NARAIN 
PANDEY: The ISMA President said this year 
Rs. 200 crores would be in arrears to the 
canegrowers... 

SHRI SANTOSH MITRA; So that is the 
outstanding. Until and unless proper measures 
are taken for payment of price to the 
canegrowers, how can you encourage 
canegrowers to produce sugarcane? Until and 
unless sugarcane is produced^ how can 
modernisation be brought about? How can 
sugarcane growers' interests be protected? So, 
that is the first thing to  be  done. 

Secondly, introduction of high-yielding 
varieties of sugarcane. Just now my friend 
referred to supply of i'nputs to the 
canegrowers at reasonable prices and also 
irrigation facilities to be extended to the 
canegrowers. The irrigation facilities at 
present are enjoyed only by the rich peasants, 
those Who are lucky enough to enjoy the 
irrigation facilities. Irrigation facilities should 
be extended to other sections also. I would 
suggest that bagasse should be used and 
efforts must be made to use bagasse for pro-
duction of good quality. Only in that case can 
the income from the sugar industry be 
augmented. 

Lastly • I suggest, that in order to fulfil the 
purpose, the entire sugar industry should be 
nationalised. Until and unless that is done, 
improvement is not possible. By this Bill, 
otherwise, only the lot of the sugar-
millowners will be possible. Thank you. 

SHRT SANTOSH KUMAR SAHU 
(Orissa): Mr. Vice-Chairman, I stand to 
support the two Bills. Though many hon. 
Members who have preceded me have covered 
many points, I  would  like  to  mention  some  
very- 
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important points  which  come to my mind. 

The problems that were mentioned by the 
previous speakers are not peculiar to sugar 
industry which is an agro-based industry. If 
we see the history of India, what is happening 
to jute industry or cotton industry? 
Everywhere we find the same vicious process. 
It is an established fact in the world that when 
science and technology have developed so 
much, for any industry to survive in competi-
tion of the present-day world it must have an 
inbuilt system based on developed  
technology to modernise itself. 

In India, the first modern era was ushered in 
the 18th century when agro-based industries 
in jute, sugar and cotton were started. In the 
course of time we found that these were the 
main commercial crops with which Indian 
agriculturists are vitally concerned. Jute, tea, 
cotton and sugar belonged to this category. 
They cannot live without these commodities. 
They are interested in these as consumers 
also. When prices of these commodities soar 
high, all the consumers will be affected. This 
Bill is, therefore, very timely. The laudable 
objectives of both of these Bills have been 
touched upon by other speakers. 
Rehabilitation and modernisation are the main 
objectives of the Bill. I would only say that it 
would have been much more welcome if the 
owners of sugar factories themselves would 
have thought about modernisation themselves. 
They have been in this industry for the last 
200 years and still they have not provided 
anything for the modernisation of the industry. 
In any developing country such industries 
keep certain part of their profit for research 
and development so that through the results of 
research they can modernise the industry. This 
is not only with rejgard to sugar industry but 
with regard to every other factory or industry. 
But in the sugar industry the owners of 
factories have miserably failed in this. Th'e 
owners of jute factories and cotton factories 
have also failed in this. The previous 

speaker was from Bengal and he knows what 
is the position of jute industry. Jute mills 
become sick and then we have to resort to 
nationalisation. That is not the end of the 
problem. 

Shri Kulkarni is the President of an 
organisation connected with sugar industry. 
He comes from Maharashtra. A new saga has 
come in the sugar industry. Cooperative sugar 
factories have come up and in these factories 
the recovery percentage is higher and the 
arrears of payment to growers are less. This 
cooperative movement in sugar industry is a 
healthy sign and it is in the interest of the fac-
tories themselves from the point of view of 
their development and modernisation. 

When the Government is thinking of 
starting a development fund it is imperative 
and necessary that for the distribution of the 
fund there should be a Committee in which 
sugar growers and all other concerned with 
this industry should be represented so that 
this cess is better utilised for the 
modernisation of the entire industry. 

Coming to the more important point, in 
India we have the problem of sugar 
cultivation. We grow, sugar in tropical and 
sub-tropical areas. In tropical Maharashtra the 
yield is much more than what it is either in 
U.P., Bihar or Orissa. So it is necessary to do 
research in order to find out better type of 
sugarcane. Of course, in India we have done 
some research. I understand that in Mauritius 
a British firm has developed some kind of 
sugarcane which can be reaped in 9 to 10 
years whose yield per acre for the cultivator is 
higher. Research should also be one of the 
laudable objectives and I would say that the 
scheme for development of sugarcane should 
be given top priority. It is because of the fact 
that when you think of modernisation of an 
industry, there are other financial institutions. 
Suppose a jute factory becomes sick.   Then 
the IDBI is there 
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[SHRI SANTOSH KUMAR SAHU] 
and the other financial institutions are 
also giving aid. But, for this type of 
development of the sugar industry and 
research, it is very necessary that this 
fund is more utilised and for the 
modernisation of the sugar industry, the 
loans which are given by the other 
financial institutions should also be 
utilised. 

Now, Sir, imagine the suffering of the 
people concerned. If we have to consider 
this question now, we have to see what is 
necessary in a sugar factory. The only 
thing is that sugarcane must be grown 
near the factory because, otherwise, 
transport will become a problem. 
Transport is one of the greatest problems. 
And, Sir, once the sugarcane crop is 
ready and if it is nol^ crushed 
immediately, then the sugar recovery will 
be much less. Therefore, the 
infrastructure of transport is very vital for 
the development of the sugar industry. 
This must be looked into. 

Sir, I welcome the declaration by the 
Minister that they are going to create a 
buffer stock of ten lakh tonnes of sugar 
so that we will not have to face any 
scarcity which we experienced two years 
ago. If you see the figures for 1979-80, 
you will see that it was only 38.5 lakh 
tonnes and a year before that it was 51.4 
lakh tonnes. Sir, I come from an 
underdeveloped area and we have got 
two places in our State, Aska and 
Bragada, where research centres must be 
established. The sugar factories are there 
and these research centres should be 
established there so that the cane growers 
will really be benefited by this. They can 
properly be advised on the type of 
sugarcane to be grown, on the methods to 
increase the recovery and on the methods 
to increase productivity, in order that 
there is more sugarcane and, therefore, 
more sugar. Sir, it is known throughout 
the world that today railway transport ie 
the main problem. Suppose we 
concentrate the sugarcane  production in  
one  area.   Then 

transport will become a problem. 
Therefore, we must see that sugarcane is 
grown in all the places, in every State, 
wherever possible, so that transport of 
sugarcane to the .factories does not pose 
a problem. Where sugarcane grows 
naturally, efforts should be made to 
increase the sugarcane crop. 

Sir, this is a very laudable Bill. I know 
that the Government is trying its best to 
increase production. I say, Sir, that this is 
a step in the modern 'management of flhe 
agro-.prodessing industry. We must 
adopt new strategies for greater 
agricultural growth in modern India that 
is coming in 2000 A.D. 

With these words, Sir, I congratulate 
the Agriculture Minister. This is a very 
good step and I hope that in the future 
there will be greater expansion of the 
sugar industry. Thank you, Sir. 

DR. MALCOLM S. ADISESHIAH 
(Nominated): Mr. Vice-Chairman, Sir, 
may I say, at the outset that I support 
both the Bills which are, as has been 
pointed out, urgently needed? Sir, I have 
only two questions to ask. 

The first question is this: What is the 
advantage in this fund being 
administered by the Central Government 
through a committee of officers over its 
being administered either by the newly 
created National Bank for Agriculture 
and Rural Development or by one of the 
term-lending institutions? That is one 
question that I wanted to put to the 
Government. That is why we cannot use 
one of the term-lending institutions? If 
the purpose is modernisation and 
diversification, then, surely, that function 
is one which belongs to a term-lending 
institution and I am a little scared about 
the Government is taking on this 
function, this banking function, and is 
proposing to function as a bank. 
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My other question is also similarly a 
technical question. One of the problems 
that we are faced with in the sugar 
industry in the last few years is the 
continually changing production figure, 
that is, the amount of sugar, the volume 
of sugar, the quintals of sugar, that is 
being produced. The Indian Sugar Mills' 
Association produces one figure, one 
estimate, one month and it changes that 
estimate the very next month and so on. 
So, my question is whether the excise 
that is being levied at the rate of ten 
rupees, starting from five rupees a 
quintal, will be subject to similar 
fluctuations. In other words, will the 
Government have to vary this with the 
varying estimates that it receives? As far 
as I know, Sir, the Government is not 
able itself to establish a firm estimate of 
what is being produced month by month 
really depends on the ISMA's estimates. 
And if you keep on varying the previous 
estimate for many good commercial 
reasons, would the excise duty levied per 
quintal of sugar—would that also suffer 
from variation? These are my two 
questions. Otherwise I fully support the 
two Bills. 
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SHRI SADASHIV BAGAITKAR: The 
other House has adjourned. Why aTe we 
being penalised? It is time that this House 
should also be adjourned. 

SHRI SHRIDHAR WASUDEO DHABE:    
There is no quorum also. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Already Mr. Sukul has 
raised this point earlier. If it is the pleasure of 
the House, we will adjourn after this Bill is 
over. 
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RAO BIRENDRA SINGH: Sir, the 
Government 'has brought forward these two 
Bills before Parliament after full thought and 
with the best of intentions. I am very happy 
that these two Bills have received very wide 
support from both sides of the House. Shri 
Kulkarni, Shri R. R. Morarka, Dr. Bhai 
Mahavir and several other friends from the 
Opposition have supported this measure. On 
our side, Shri Pande, Shri Jain, Shri Sahu, 
Shri Narendra Singh and other friends have 
welcomed it. Some hon. Members while 
giving very useful suggestions, have* raised 
certain doubts and it is my duty to try and 
clear these doubts. One objection which has 
been raised—in fact, this is not an objection, 
it is also a suggestion— is that instead of 
bringing these two Bills separately before the 
House, there could have been only one Bill to 
serve the whole purpose. Sir, under the 
direction of the hon. Speaker, in the Lok 
Sabha, we had to bring two separate Bills. He 
directed that a money Bill for imposition of 
cess, like this Bill, should be a separate one 
and a Bill for creation of a Fund and 
appropriation of money should be brought 
forward separately. That is why, we had to 
bring forward these two separate Bills. There 
is no other hidden intention of Government in 
bringing these two Bills separately to achieve 
the purpose. While the discussion, to my 
mind, should have been confined to the 
objectives of the 

Bill, because, sugar policy in the past has been 
discussed time and again, lion. Members have 
availed themselves of this opportunity also to 
discuss the sugar policy. It was their right. The 
main theme of the objection, so far as the 
sugar policy is toncerned, is the 
nationalisation question. The demand is that, 
sugar industry should be nationalised. This is 
a very big question. But so far as the sugar 
industry is concerned, the House knows that it 
stands more or less nationalised as compared 
to other industries. Majority of the factories is 
in the co-operative sector. More than 50 per 
cent of our total production of sugar is in the 
cooperative mills. Then, we haye also adopted 
a policy of preferring cooperative 
undertakings for licensing for production of 
sugar. Expansion also will be given to private 
industries on a very selective basis. But we 
have been following a policy of mixed 
economy. The Government, even at the level 
of the Prime Minister, has clarified its policy 
that we do not want to keep out the joint 
sector or the private industries in this country. 
Co-operatives are playing an increasing role, 
particularly, in the field of agro-industries. 
Sugar is one of our most important, actually, 
the most important agro-based industries. 
Welfare of farmers is dependent on sugar 
mills to a large extent in areas where mills 
have been set up and sugar is cultivated. A 
large number of cooperatives are being 
formed from day to day and there is a demand 
for more licences for sugar mills in the 
cooperative sector. The face of countryside 
has changed where sugar industry has come 
up. Roads have been built, educational 
institutions have been opened, hospitals have 
been constructed, and generally the standard 
of living of the farmers has risen. I would not 
like to say more on this subject. All that I 
want to emphasise is that the purpose behind 
these two Bills, in fact, is not only to help the 
industry, but it is to help the industry with a 
view to developing   sugarcane   cultivation.     
It   is   to 
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help the consumer as well as the farmer. 
Naturally if the consumer is to get cheaper 
sugar, if the availability has to increase, if the 
farmer has to get a better price, the efficiency 
of the mills has also to be increased, and it is 
for this that we want to create this Fund. The 
amount that we estimate to be collected is not 
a very big amount. But we hope that we shall 
be able to augment the efforts of financing 
sugar industry to some extent with this small 
amount of money. 

Some Members have raised the question as 
to why the Government <wants to take up this 
business of financing the sugar industry. The 
work should be done by the banks and 
financial institutions. This is a very big job. 
Lot of finances are required. Modernisation 
and expansion cannot be done with this 
amount of money. There is the Industrial 
Development Bank, there is the Industrial 
Finance Corporation, and there is the 
Industrial Credit and Investment Corporation. 
All these various institutions are helping the 
sugar industry as well as other industries. The 
purpose behind these two measures is only to 
have some money in hand with which to help 
sick mills. They may be in the private sector 
or in the cooperative sector. There is no bar. 
They may be small mills upto 1250-tonne 
capacity they may be a little larger mills. We 
want to help these mills, as also to try and 
develop sugarcane cultivation. 

Some hon. Members have talked about 
research being taken up. That is being done 
separately also. But through this also, we 
should be able to supply better varieties of 
sugarcane seed. We should also be able to 
conduct research on location specific 
problems in particular areas around the 
factory. The purpose, as every hon. Member 
who spoke has admitted, is laudable. The 
intention of the Government should not be 
questioned. What some Members have 
questioned is   the   method   that   the  
Government 

I wants to adopt for the administration of this 
Fund. Now, we , have suggested that there 
will be a Committee of Officers. Of course, 
officers are responsible to politicians and to 
my mind, officers can be made more res-
ponsible to Government than non-officials 
and it is safer for Government to put this 
responsibility on the shoulders of officers. If 
industrialists are associated with it, there will 
be a bigger tug-of-war. 

(Mr. Deputy Chairman in the Chair) 
will come in if other people are associated 
with it, even if they are politicians and non-
officials from other States. 

6 PJVI. 

SHRI SHRIDHAR WASUDEO DHABE: 
What about workers' representatives? 

RAO BIRENDRA SINGH: Workers do not 
come in here. You may talk about association 
of workers at the factory level but when it is a 
question of diverting some monies for 
research or development or for modernisation 
of a factory or for conducting various other 
activities in the area for sugarcane 
development, then the workers of a particular 
mill to which some finances are made 
available as loan or grant—it can be both—
will not be able to sit on this Committee here 
at the Centre. How many workers from 323 
mills would you like to associate here? How. 
many industrialists would you like to 
associate here? 

SHRI SHRIDHAR WASUDEO DHABE: 
The National Trade Union Centres are there. 
Not only that. Government has accepted it   ... 

(Interruptions) 

RAO BIRENDRA SINGH: I do not know. 
But I know the dangers involved in this very 
well. Any association can send 
representatives, but won't  the  representatives,   
then  also, 
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possibly be partial to the areas or the factories 
to which they bejong? How can you 
safeguard that? 

DR. BHAI MAHAVIR: As if bureaucracy 
is free from it. 

SHRI SADASHIV BAGAITKAR: Is the 
bureaucracy free from this? Is the 
bureaucracy immune to all these influences? 

RAO BIRENDRA SINGH: No. 
Bureaucracy may not be immune to, all these 
influences, but if Government is responsible to 
the people through Parliament, then you have 
to leave it to the Government as to where the 
Government should put responsibility. You 
cannot say that the Government should put 
responsibility on people who are not subject to 
Government discipline and Government rules 
and then make the Government responsible to 
Parliament. Therefore, if Government has to 
fulfill its responsibility, then Government has 
to decide as to how to take that responsibility 
and how to fulfill it. And that is why a 
Committee of Officers has been suggested. 
Because, we shall be answerable to you. Rules 
will be framed under this Act. The rules will 
be put before Parliament and you will be able 
to look into those rules and you will be able to 
amend the rules, if you like. Therefore, 
everything will come to Parliament. You shall 
have every right. Mr. Jha, you please wait till 
the rules come before you: then you can 
suggest amendments. For the time being, you  
don't... 

SHRI SHRIDHAR WASUDEO DHABE: 
You have said about farmers' interest, 
consumers, interest but what about the farm 
workers? You have not said anything. 

RAO BIRENDRA SINGH: I have said, as 
I said many times before, that the farmers' 
interests lie in the efficient crushing of 
sugarcane, in better recovery, so that the 
mills can 

pay higher prices.   If the mills cannot find it 
profitable to crush a lot of sugarcane, why should 
they accept all! the sugarcane from farmers, if 
their capacity is not increased and if ' their 
efficiency is not increased? That is how we have 
been following this policy... 

DR. BHAI MAHAVIR: If Boards of 
Directors of banks can be of public men, I 
don't see any danger in your having public 
men. After all, there are very good public 
men who can do things. 

RAO BIRENDRA SINGH: I am a public 
man.    Don't you agree? 

DR.  BHAI  MAHAVIR:     You  are. 

RAO BIRENDRA SINGH: I am a 
Minister. -As a Minister I am responsible to 
people, I am responsible to you. If I am 
responsible for the running of my Ministry, 
what is wrong about my officers being res-
ponsible to me and in turn I being responsible 
to Parliament? What is wrong about it? ... 
(Interruptions) . . . Why must you try and 
dilute responsibility and authority? 

SHRIMATI USHA MALHOTRA. You  
cannot   bypass...   (Interruption)... 

RAO BIRENDRA SINGH: The I more you 
dilute authority, the more you dilute 
responsibility in the name of association of more 
people—non-officials and others—then a 
Minister becomes less responsible. It is a matter 
of opinion. You might think it that way, but this 
Government thinks it the way I am thinking. 

SHRI SANTOSH MITRA: Is it 
democratic thinking? 

SHRI RAJENDRA SINGH ISHWAR 
SINGH (Madhya Pradesh): We agree with 
the Minister. 

RAO BIRENDRA SINGH: Thank you.    
(Interruptions) 
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Sir, not much, in fact, that the hon. 
Members have seen, is wrong with these 
measures^ Certain suggestions have been 
given. The friends have talked about support 
for gur, research for the gur industry, 
khandsari and other things. These matters are 
not connected with this Bill. Gur is not in the 
organised sector like the sugar mills. 
Something can be done at the State level for 
gur and khandsari. For the sugar mills Central 
Government can lay down certain measures. 
And if we can divert more sugar-cane to the 
mills and increase the capacity of the mills 
and their efficiency, I am sure it will be for 
the benefit of the farmers ultimately and for 
the consumers also. You have seen the 
success of our policy. If, in two years time, 
we have not been able to convince you by 
showing what has happened, then, I am afraid 
we will not be able to convince you. 

SHRI KALP NATH RAI:    Right. 

RAO BIRENDRA SINGH: From 38 lakh 
tonnes of sugar that was produced when the 
other Government left the administration of 
this country, within two years we have raised 
the production to 70 lakh tonnes estimated. 
You have been changing the policy again and 
again. You decontrolled sugar. Then you 
imposed controls again. You tried to find fault 
with our policies. Then, having destroyed the 
whole economy of the sugar industry,, you 
came back to the 

policy that we had been following very 
successfully. And we have shown again that 
this policy was good, and this policy has 
succeeded. The sugar price has come down. 
You will get sugar in the free market at Rs. 6 
to Rs. 6.50 p. 

DR. BHAI MAHAVIR: You call it a 
success? 

RAO BIRENDRA SINGH: It is a success. 
If I want, today the sugar price can be brought 
down to Rs. 4 or Rs. 4.50 p. But will it help 
the farmer? The sugar mills will not be able to 
pay even Rs. 10 a quintal to the sugar-cane 
farmers. Would you like that position? Or 
would you like that this balance should be 
maintained? We are distributing through our 
public distribution system 65 per cent of sugar 
produced in the country at Rs. 3.60 p. This 
cess has made some difference, but it is a 
marginal difference, 5 paise per kg. in the 
price of the levy sugar that will be distributed, 
still at a cheaper price than that of sugar in the 
free market. Then we want to export sugar. 
We want to build a buffer stock. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): How many mills do you think you 
would be able to modernise with Rs. 35 
crores which you would collect through the 
cess? What is your estimate? Kindly tell us 
what v#

our estimate is of the number of mills 
that you will be able to modernise with  this 
amount. 

RAO BIRENDRA SINGH: This is not only 
for modernisation of the mills, but, as I said, it 
is for the research and development also, 
development of sugar-cane, research, 
modernisation of the mills. I fail to understand 
why the hon. Members cannot see this little 
point that this cess, when they know it, comes 
from the consumers. Should the consumers 
take responsibility of modernising the mills? 
It is the other financial institutions. The 
industry has to find money   from   other   
financial   institu- 
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tions mainly to set up mills and to modernise 
mills also. This will only be augmenting our 
efforts for helping the really weak and small 
units. That is all. Now there has been a 
suggestion that we should look after one or 
two mill, at a time, that we should give all 
this Rs. 35 crores to them. That was also a 
suggestion from their side that we should 
only take up two mills every year with this 
amount of Rs. 35 crores. 

SHRI R- R- MORARKA: You are 
misinterpreting me. 

RAO BIRENDRA SINGH: I fail to see 
any wisdom in that suggestion. We have to 
try to make use of this money for the benefit 
of as many mills as possible, to disburse it in 
as many areas in the country as possible and 
to be able to look after the weakest of the 
mills, the most sick of the mills to begin with. 
And then we shall see what can be done in 
future years. 

SHRI NARENDRA SINGH: Export of 
gur? 

RAO BIRENDRA SINGH: We have 
already said that gur will be exported so that 
prices pick up. I do not think there is 
anything left. 

DR. BHAI MAHAVIR:     Sir,... 

MR. DEPUTY CHAIRMAN: No, no, he 
has replied to every point. Don't delay it now. 
I shall first put the motion regarding 
consideration of the Sugar Cess Bill to vote. 

The question is: 

"That the Bill to provide for the 
imposition of a cess on sugar for the 
development of sugar industry and for 
matters connected therewith, as passed by 
the Lok Sabha, be taken into 
consideration." 

The  motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now, take up clause-by-clause consideration 
of the Bill. 

Clauses 2 to 6 were added   to the Bill. 

Clause  1,  the  Enacting Formula and the 
Title were added to the Bill. 

RAO, BIRENDRA SINGH: Sir, I beg to 
move: 

"That  the Bill be  returned." 

The question was put and the motion was 
adopted. 

MR. DEPUTY CHAIRMAN: I shall now 
put the amendment of Shri Shiva Chandra Jha 
regarding the second Bill to vote. 

The question is: 

"That the Bill to provide for the 
financing of activities for development of 
sugar industry and for matters connected 
therewith or incidental thereto, be referred 
to a Select Committee of the Rajya Sabha 
consisting of the following members, 
namely: — 

1. Shri R. R. Morarka 

2. Shri       Shridhar       Wasudeo 
Dhabe 

3. Shri Harekrushna Mallick 

4. Shri Biswa Goswami 

5. Shri Rameshwar Singh 

6. Shri Hari  Shankar Bhabhra 

7. Shri G. C. Bhattacharya 

8. Prof.   Sourendra  Bhattachar-jee 

9. Shri V.  Gopaisamy 
 

10. Shri Pattiam Rajan 

11. Shri Shiva Chandra Jha 

with  instructions  to  report by the first 
week of next Session." 

The motion was negatived. 
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MR. DEPUTY CHAIRMAN: Now 1 shall put the 
motion regarding consideration of the Sugar 
Development Fund Bill,  1982, to vote. 

The question is: 
' That the Bill to provide for the financing of 

activities for development of sugar industry and 
for matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take 
up clause-by-clause consideration of the Bill. 
Clauses 2 and 3 were added to the Bill. 

Clause  4   (Application   of Fund) 
SHRI R. R. MORARKA: Sir, I move; 

1. "That at page 2, line 12, for the words 'and 
modernisation' the words and figure 'modernisation 
and expansion up to 1500 tonnes crushing per day' 
be substituted." 

Sir, I want one clarification from the hon. 
Minister because one of the main purposes of the 
Bill is to expand the capacity of the factories. I 
would like to know whether that is included in the 
word "rehabilitation". If it is included, it is all right. 
In case it is lot included, then you take the power of 
giving loans for expansion also. That is my 
amendment. 

motion  u>as adopted. 

RAO BIRENDRA SINGH: Sir, expansion is 
being looked after separately. There are several 
other concessions and incentives available for 
expansion like excise duty rebate and other things. 
And then assistance is available from financial 
institutions. Therefore, I do not think this is an 
amendment which the Government should accept. 

MR. DEPUTY CHAIRMAN: Mr. Morarka, do 
you want to press your amendment? 
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SHRI R. R. MORARKA; No, I do not 
press it. 

Amendment No. l urns, by leave, 
withdrawn. 

MR. DEPUTY CHAIRMAN: The question 
is— 

"That Clause 4 stand part of the Bill." 
The  motion was adopted. 

Clause 4 was added to the Bill. 
Clause  5  was added to the Bill. 

MR. DEPUTY CHAIRMAN: To Clause 6 
there is one amendment in the name of Mr. 
Morarka. Mr. Morarka, do you want to move 
it? 

SHRI R. R. MORARKA: In view of the 
fact that the Minister's speech was so 
convincing, I do not want to move my 
amendment. 

MR. DEPUTY CHAIRMAN: Then the 
question is— 

"That Clause 6 stand part of the Bill." 
Th-e motion was adopted. Clause 6 was 

added to the Bill-Clauses 7 to 9 were added to 

the Bill. 
Clause  1,  the Enacting Formula and the Title 

were added to the Bill. 

RAO   BIRENDRA   SINGH:     Sir, 
move— 

"That the Bill be passed." The question was 
put and the motion was adopted. 

 
The  House  then  adjourne' at 

seventeen minutes past s; of the clock 
till eleven of th clock  on  Thursday,  
the 11th March, 1982. 


